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O R D E R 

 

Per: Inturi Rama Rao, AM 

This appeal filed by the assessee is directed against the order of the 

National Faceless Appeal Centre, Delhi [CIT(A)] dated 12.01.2024 for 

Assessment Year (AY) 2017-18.    

2. At the outset the learned counsel for the assessee informed the assessee 

intend to withdraw the present appeal as it is a duplicate appeal. The original 
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appeal, contesting same issues, was disposed of by this Tribunal vide order in 

ITA No. 167/Cch/2024 dated 25.09.2024. 

3. The learned Sr. DR did not raise any serious objection to the learned 

A.R.’s request. 

4. In the result, the appeal filed by the assessee is dismissed as withdrawn. 

Order pronounced in the open court on 9th December, 2024 

Sd/- Sd/- 
(PRAKASH CHAND YADAV) 

JUDICIAL MEMBER 
(INTURI RAMA RAO) 

ACCOUNTANT MEMBER 
 
Cochin, Dated: 9th December, 2024 

n.p.   
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